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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 

 

Petition No. 141/MP/2026  

 

Subject                 : Petition under Regulations 10 and 18 of the Central Electricity 
Regulatory Commission (Terms and Conditions for Renewable 
Energy Certificates for Renewable Energy Generation) 
Regulations, 2022, for the grant of a Renewable Energy 
Certificate. 

 
Petitioner              : Power Company of Karnataka Limited (PCKL) 
 
Respondent          : Grid Controller of India Limited (GCIL) 
 
Date of Hearing    : 7.7.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 

Shri Ramesh Babu V., Member 
 Shri Harish Dudani, Member 
 Shri Ravinder Singh Dhillon, Member 
  
Parties Present     :  Shri Gajendra Sinh Vasava, GCIL/NLDC 

Shri Ashok Rajan, GCIL/NLDC 
 

Record of Proceedings 
 

None was present on behalf of the Petitioner when the matter was called out. 
 

2. The representative for the Respondent/GCIL submitted that GCIL has no 
objection to the Petition and it may be reserved for order.  

 
3. Considering the above, the Commission, while permitting the Petitioner to file 
its written submissions, if any, within 10 days, reserved the matter for order.  
 
     By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 


